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GOVERNMENT OF JAMMU AND KASHMIR
D€partmcnt of l-aw, Justice and Parliamentary Affairs.

(Establishment Section)Civil Secrctariat,
Srinagar/Jammu

No. LAW-LIT/58fi1021-10
Datcd r+06-2026.,l

NOTICE

Whercas, Mr. Suhail Hassan Tantray has filed an O.A No. 398/2026 before the
Central Administative tribunal, Srinagar alleging therein that the Jammu and Kashmir
Public SeMce Commission vide its communication dated 09.09.2013 has forwarded
the select list of Assistant Legal Remembrancers to the Department of [aw, Justice and
Parliamentary Affairs for appointment. Subsequently, vide Govemment Order No.
3181-LD (Estt) of 2013 dated 19.09.2013, the respondent departnent issued

appoinrment order in favour of rhe selected candidates. However, the recommendation
of last selected candidate under Open Merit Category was withheld by the Jammu and

Kashmir Public Service Commission on account of pendency of a writ petition

numbered as SWP No. l73A2OlO titled Narjees Nawab Vs. State of J&K and others

before the Hon'ble High Coun of J&K & Ladal<h at Srinagar;

Whercas, the matrcr was listed for consideration on 28.04.2026 and the

Hon'ble Cenual Administrative Tribunal, Srinagar while considering the OA has

observed and directed as unden

"8. Accordingly, issue notice Mr. Syed Musaib, learned DAG, appears

and accepts notice for the respondents No. I & 2, who is granted three

l/621379/tO26

W

Whercas, the applicant funher alleges that the formal issuance of appointment
order in favour of the applicant was delayed by a shon period of eleven (11) days only,

on account of pendency of the judicial proceedings that got later dismissed, which was

a circumstance beyond the control of the applicant. The appointrnent of the applicant

was made after a delay of approximately 11 days owing to such judicial intewention,
while similarly situated candidates were issued appointment orders earlier. Despite

having secured a higher merit position than the private respondents herein, was

wrongly placed below the private respondents who were admittedly lower in merit and

was wrong.ly placed ar serial No. 11 in the Seniority List of J&K Legal Gazetted

Service issued vide G.O. No. 212$LD (Esn) of 2015 dated 20.07.2015, instead of this

rightful position at Serial No. 7 in the list of employees falling under Category-E to the

Govemment Order No. 2129.LD (Esu) of 2015 dated 20.07.2015, instead of his

rightful position at Serial No. 7 in the list of employees falling under Category-E to the

aforesaid Govemment Order No.2129-LD (Esn) of 2015 dated 20.07'2015, on the

basis of merit obtained in the seiection process thereby causing grave prejudice to his

service righs;
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week's time to file his detailed response. As regards, respondents no. 3
to 6, learned counsel for the applicant shall provide four AD cover along
with equal sets of paper book for service upon respondents. He submis
that he bas already done the needful. Registry of this Court is directed to
serve the private respondents in accordance with law.

9. In rhe meantime, it is provided that the representation filed by
the applicant shall be considered and disposed of in its merits in
accordance with law by passing a speaking order within the notict
period. Commissioner/Secretarlr, Law, UT of J&K, shall ensure that
the representation is disposed of timely and to report compliance ol
the disposal.

10. List on 15.06.2026.'

Whereas, the applicant in his representation dated 11.10.2025 has stated tlat he

had filed a writ petition titled Suhail Hassan Tantray vs. State of J&K and others,

seeking therein direction upon the Department, for proper placement in the Seniority

List of J&K Legal (Gazetted) Service. The wdt petition (supra) was later transferred to

the Hon'ble Central Tribunal-Srinagar Bench, for adjudication and was numbered as

T.A. No. ffi7U2O2O tided Suhail Hassan Tanuay Vs. State of J&K and others. The

matler was finally disposed of by the Hon'ble Tribunal vide is order dated 22.03.2020

(copy enclosed), operative part whereof reads as under: -

"2. Learned counscl for thr applicant has filed MA No.160/2022 with
a prayer to dircct the respondarts to takc decicion on fixation of the
seniority in view of the dspartment order dated 22'01.2016 and the
law laid down by the Hon'ble High Court of J & K in judgment
dated 23.03.2011 passed in LPA No.40/2011 titled as Siraj Ud Din
Shah & ors, Vs Aijaz Rasool Wani & Ors.

3. Learned counsel lor the respondents has no objection to the 6ame-

4. After hcaring both learned counsels for the the parties, the

respondents are dirccted to take a final decision on thc eeniority of
the applicant in vicw of the Governmant ordcr dated 22.01.2016 and
the abovcmentioned iudgm.nt dated 22.03.2011 within four wccks

from the date of receipt of a certilied copy oI this order.

5. With this TA No.68722020 is disposed of.

trt/hcreas, the applicant has further alleged that Notwithsunding the fact that

there was a direction from rhe Hon'ble Tribunal to take a final decision on the seniority

of the applicant, however, the Department has not considered his claim, so far and

while considering his claim, it needs to be taken into account that ntle 24 of J&K Civil

Services (CCA) Rules, 1956 is to be rpad in toto, which, although, provides that

0.

l/62+i19./?026
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seniority shall b€ determined by the date of first appointment, however, in terms of
proviso ft) to rule 24 of J&K Civil Services (C.C.A.) Rules, 1956, rhe inter se seniority
between two or more persons recruited direct has to be accordd to the position attained

by them in order of merit.

\ hercac, the claim of the applicant needs to be considered in light of the
judicial intervendons on the issue viz Order dated 22.03.2020 passd in T.A. No.

687212020 tided Suhail Hassan Tantray Vs. State of J&K and others and interim Order
dated 28.04.2026 passed in O.A No. 398/2026 tiled Suhail Hassan Tantray Vs Law,
Justice and Parliamentary Affairs.

Now, therefor:, all officers who are likely to be affected by the proposed

change in fie Seniority pmition of Mr. Suhail Hassan Tantray are hereby called upon to
submit objections, if any, within a period of 15 days from the date of issuance of this

Notice, failing which it shall be presumed that nobody is affrted by the proposed

change and Orders shall b€ issued accordingly.

*6
fi' 0

(Ruy Ati
Deputy Legal Rememb cr

Copy to the :

l,/621Jf9./2026

l. Mr. Shabeer A}mad Deedad, Additional Secretary to Govemment, DePartment

of Law, Justice and Parliamentary Affairs presently posted in the Revenue

Deparment for inf ormation.

2. Mr. Shashi Kant Bhagat, Additional Secretary to Govemment, Departrnent of

Law, Justice and Parliamentary Affairs presently posted in the Health and

Medical Education Department for information

3. Ms. Eshani Sen, Additional Secretary to Govemment, Departnent of Law,

Justice and Parliamentary Affairs presently posted in the Home Departrnent for

information.
4. Mr. Rahoof Ahmad Khan, Additional Sesetary to Government, DePartment of

Law, Justice and Parl.iamentary Affairs presently posted in the School

Education Department for information.

5. AII Law Officers of the Departnent of Law, Justice and Parliamentary Affairs

for information.

6. Private Secretary to Commissioner/ Secretary to Govemment, Department of

Law, Justice and PA for information of the Commissioner/ Secretary'
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CENTRAL ADMINISTRATII,E TRIBI.]AiAL SRINAGAR

Order Sheel
IaGE iro.: a
o.A-xl9tlto26 (SRn{AGAR)
I SENIORITY I
Coart No,i 2

No o(AdjoorrE.lt:

@t,,',d,d..2AOarrAo
SLTHAIL IIASSAI' TAI\ITR.A'Y

Vs
LArv, JUSTICE AND PARLIAMENTA.RY AFTAIRS

For ApDllcrDt(s) Advocrtc 3 MR. MIR SUHAIL

For RGsDoodGDt(3) Adroc.t : MR- RAIS l,D DIN OANAIE' DAG

O}der' of The TribuDrl

t. Through the medium of the futstant O.A', the apPlicant seeks following

)

reliefs:
a. Dlr€cl thc r'!sPo!dc[l dlPrrtE.lt lo iD'Il'G thc scttlotlty of Ecrtb'rs ol lL' J&I(

kgd Gercttcd Scrvlcc holdlng ttc posttion of Addittuul Sccllt'rli to lhc

Govcraucnt ud ir thc scdorftf' ol thc eppllcut orcr rrd rbovc thc Prlr''tc
r".pooa"or. .t rll trcvcls' hctudhg thc lcvcl of Addltlorrl Sccrtt'ry to 

'hG
Goi'crtncrt, kccph3 ir vic; thc u'rlt poslt&or olthc tPPIlGrrl'

b. lssuc r dlrGctton lestr.tDhg lbc r.sttoldcrt dGPrrtEG.t froD |!.ld!8 ftlrthcr
prouotlo! ol ah. prh'etc rcsplndcnts tlll thc ccnlorlty ot thc tPPllcr[t ls rctorcd 's
lrcr th. Ecrit obtriDcd i[ thc illlhl sclccdoo proccss'

c. btcct thet upon such ltr l?rtloE rld rcstorrtlo' ol s'olorlrJ-' th' 'pPllcr[t 
sh'll

bc cltiaH lo rII conscqttcEtlrl bencfrts' hcludhg notlorrl scliorlty' ProEotiol!'
rnd otf,cr servlcc beooits rs ory bc rdnhslble rtdcr lrw;

d. Prss soch oldcr ts thls Eo!'bt'G TrlDund dGGEs Ot ud propcr' L! thc !!cts 'Ed
circlnstriccs of lle crtc.

Th. 6;li;;a is aggrieved of the conthued inaction of the respondents in

not fi;fizing andErrecting the inter se seqiority..of the applicant in the

iar r"g i fcazetted; seriice' despite a clear direction issued by this

Tribunal-vide its judgment aatea iz'oz '2o22 passed in T 'A'/6a72/2o2o

whereby the respondents were directed to tske ; fmal decision with regard

to the fixation of seniority of the aPplicant within a stipulated Period'

However, despite clear-cut iirections from the Division Bench of this Tribunal

rlENo,!Aw.LlTl'./toll.lo.t,.p.tm€.tolL.w.luJtl.!..dP.rllam.nt.ryAll.lE(cornput.ri.o.275'.)
G.ner.r.d lrod.ofi.. bv 

^arn 
auu^" 1^,^t}J'n'R AS5|ST m' D"t'tm'nt ol Ltw lustl" and Parlltm'nt!ry a!"i6 o^ ttl05/1o26 lort' 

'm

,|
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dated 22.O3.2O22, the respondents have not finalized the seniority'

3. Undoubtedly, maintenance of seniority and providing the right position to
- 

"., "-pf"V"" 
is his right which cannot be deprived and any deprivation

thereoi deprives an employee of his right to seek consideration for his

promotion. When right to consideration for promotion is a fi'rndamental

Cght -a promotio; generates efficiency, and any sort of arbitrary

stagDation is sure to breed frustration'
+. feimeO couosel for the applicant, Mr' Mir Suhail, submits that he has filed

a rePresentation on t1.IO.Z-OZS before the competent suthority which again

has not been considered and decided.
5. Ordlnntly, belng the flrst responder to the gllevence of the eppllcent'

the respondens should beve consldered end dlsposed of the

represenirtlon wlth prrmptttude' Had-the comp€tent authority- Secretary to

Government, DePartment of iaw, timely disposed of the representation frled by

the applicant on its m.rits, and with due-application of mind' rhe applicant would

oo, fr".r. approached this Court. But for thi inaction' he is compelled to knock the

doors of this Court. Timety dtsposel of the represetrt'tloos not only snves

Court ttme but rl3o ,""",- th" itlte erchequer lIoE untrecessery lltigetlou

costs-
6. Leamed counsel for the applicaot further zubmits that a process was initiated .in-' 

,h. y.* 2016 whcreio to o.a"t was issued by virnre of which a notice was to be

circulated ilr the trvo leading newspapers one from Srinagar and aoother from

iammu for widcr publicity' rlgaraing seniority of tle appticant and all those who

would be affected bY such change'
z.r.eameacounselfortheapplic"antfurthersubmittedthattilltheobjectionsare

nt a Uy the rcspondents"the respondenis b€ restrained from making any

pro-o,ioo of the private ,",p"ood"ot' to the 
-next. 

higher post' Such a relief can
'oofv u" gr""t a ait.r th. aflicted Parties are heard in the rnatter' as no order can

be passed behind their back at this stage'

A. Aciordingly' issue notice' Mr' Syed Musaib' leamed DAG' appears and accepts

notice for the respondents ""' f-i 
:' who is granted tbree weeks'rime to f,rle his

detailed response. a" ,.g*a'. responderrts no' 
.3. 

to 6' leamed counscl for the

applicant shall provide f;;;; cove' along with equal sets of paper foot< {or
service upon prirut. ,."[odtts' He subirits that he has already done the

needful. Regtstry of this Court ls dlrected to serve the private respondents in

accordance with law' 
filed by rhe applicant shall

9. In the rDeantifire, it is provided lhat the rePres€otatron

be considered uoa ai"p"""aii oo it' -ttitt in accordance with law by passing a

2

Fll. o' !^w.Ull5t/2orFrc.!tc..tmnt o' 1.*' lu.t|(. ..d P!.ti..t.nt.ry 
^'1.1.t 

{compot.r {o' .,.'.)

6.n.d.d rrn.Of6c. bv 
^ 

u* *"^" ,^t^t"'*L Asslsl xt o'pt'trunl or !'s' lu!ii(' 'nd 
Ptrlitm6tlrv An'iE on ltlo'l2ot' 'o'5' 

tm
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Prls.Bl l(urolr
M.l[bcr (A)

,tbhr.t & PlDir
( coqrt oa'lc, )

sp€aking order withirl the notice pcriod- Commissioner/SecrctaD/' Law' UT of
J.&ICshanensurethatthercpresentationisdisposedoftimelyandtoreport
compliance of the disPosal-

lO. List on 15.06.2026.

M. S. Lrttf
trIcmbcr (J)

3

Frl. No, !aw-ur/5rlro,l'r(E.p.nm.nt or L.*,lu5tk' lhd Pttlr'mnt'ry Atr'rR (comDot'r No 
'r'i'l

G.n.r.tcdftom.oltt.byARtrKUMAilA(Ax),JUNloFASslSrNT'ocp"tm'6tolLl{luntc'ndP'rlilm'ntt'vAtttiBont!/o'/2o"lo't"m
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This the eend Day of March, eo99.

Hon'ble Mr,Anald Mathur, Member (A)
Hon'ble Mr. D.S. Mahra. Member (J)

Suhail Hassan Tantray,
Tantray, R/o Kupwara at
Srinagar Kashmir aged 34

s/o Gh-
present
years.

hassan
Bemina

... .... . ...Applicant
By Advocate Mr. M.Y. Bhat

Yereue

State of Jarunu and Kashmir through
Secretary to Govt. Department of Law,
Justice and Parliamentary AffaJ.rs Civj-I
Secretariat Srinaqrar/ Jarnmu.

2 Secretary to Govt. Department of Law,
Justice and Parliamentsary Affairs Civil
Secretariat Srinagar/Jarunu.

Additional Secretary to Govt, DePartment
of Law ,Justice and Parliamentary Affairs
CiviI Secielarj-at Srinagar/,rammu.

4 Shahbir Ahmad Deedad (ALR) C/o DePartment
of l,aw ,Justice and Parliamentary Affairs
CiviI Secretariat srlnagar/Jammu.

Shashi Kant Bhaqat (A],R) C/o DePartment
of Law Justice and Parliamentary Affai-rs
civil Secretarlat srinagar/ Jarunu .

Psgc I of3
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(Open Court)

Cenhal Administrative Tribunal, Srinagar
ttta

Transfer Application No. 687 2 / 9o9o

I
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6 smt. Eashani Sen (ALR) C/o Department of
I.aw Justice and Parliamentary Affalrs
CiviI Secretariat Srinagar/,Iammu.

..... Reepondents

By Advocate Mr. B.D. Singh

ORDER

By Hon'b1e Mr. D.S. Mahra, Member (J)

Mr . Eaizan Majid vice

Learned counsel for

for Mr. M,Y

Bhat,

and

the appl icant ,

counseL forMr. B.D Singh, learned

are plesent.the respondents

2. Learned counsel for the applicant has

filed MA No;L60/2022 with a prayer to'

direct the respondents to take decision on

fixation of the seniority in vj-ew of the

department order dated 22.0L.2076 and the

law Iaid down by the Hon'ble High court of

.., & K in j udgement dated 23.03.2011 passed

in LPA No.4Ol2011 titfed as siraj ad Din

Slreh E ors. Va ALJaz Rasool Wanl & Ora.

Page 2 of3
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3. Learned counsel for the resPondents

has no obJection to the same.

4. After hearing both learned counsels

for the partles, the respondents ate

dlrected to take a flnal declslon on the

Eenlorlty of the applicant 1n view of lhe

government order dated 22.01 .2016 and the

abovementioned judgement dated 22 '03 'ZOLL

within four weeks from the date of leceiPt

of a certified coPY of this order'

5. With thls TA No.68'72/2020 is disposed

of.

(D.S. Mahra)
Member (J)

(Anand Mathur)
Member (A)

sk.
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Secretary to the GoYernment,
DeDartment of tnw, J & PA,

civil Secretariat, Srinagar.

ReDresentation s€eking consideration of the claim of undersigned in

"#rd;;th;; oider atatea zz o3'zozo passed bv the Hon'bie

fribunal in T.A. No. 6872/2c,20 titled Suhail Hasian 'fantray vE'

State of J&K and others.

@

Sir,

With due r"Eards 8nd rcspect, I am to state the following facts for your kind

consideration : -

r. That I had filed a writ petition titl€d Subeil Hassan Tantr8y vs' state of

J&K aurl others, seeking therein diEctioD upon the Departrn'nt' for

ProPer placcment in the Sentority List ofJ&K lrpl (Gazetted) Service'

2. That the writ petition (supra) wss later transfer€d to tle Hon'ble

Central Trtbunal-srinatar Bench' for adjudlcatiou and was numbered

as T.A. No. 6872l2o2otitled Suhail Hsssan T8ltray vs' State of J&K

and others.

3. Ttat tlre matter was finally itisposed ofby tbe Hontle Tribund vide its

order dated 22.og'2o2o (copy crclotcd)' op€rstive part wher€of

reads as under: -

Subject: -

c

4

1

",,,Respondents arc directed to take a final decbion

on the seniorit! of the appticd t in uiew ol the

gouetnment order ilated 22'01'2016 and the

ab ou emmtione d ju dgmmt d ated' 2 2' og'2 o u "''
Notwithstanding the fact that there was a direction from the Hon'ble

Tribunal to take a final decision on the seniorlty of undersigned'

however, the Department has not considered my daim' so far'

That while considering the cJaim of unrlersiglred' it needs to be taken

intoaccountthatrulez4ofJ&KCivilS€rvices(CEA)Rules''956isto

l. ,.ra in toto, which, although' provldes that seniority shall be

cleterminedbythedateoffirstaPpolntment'however'intermsof

,r"-rt" Ol to .ol" z4 of J&K Civil Sen'tceg (CC"{) Rules' 1956' the

inte,'sa seniority between two or more persotts recruited direct has to

be accoaing to the Position sttained by them in order of merit' and in

Frt.No.taw-ut/sal?o?l'lGD.panh.ntotL'w'Junk"hdPttll,m"l!ryAnti6(c@put'rNo'l"t')
G.n.r.t.d,om.o'li(.by^RUll(|JM^R'lA(^xl,jlJtil(|i^s5|51^{I.o.parrm.n!o'ti,.]u5ti<..ndP.r|..h.nt!.y^fi.i.'o.l'l05/?o2.lo.!5am

56',a12lO/ZOa6/O/o Clerical Hall
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(9
the present case, the merit obtained by undersigned is far higher than

those eelected and appointed under resewed categories but due to couft

intervention, the apPointment of underoigned got delayed by tr days'

lt's no longer res intqra t}at act of iourt should PreJudice none'

That condition No. (iii) sPecifiei in the initial appointment order of the

undersigned categorically states that inter s€ seEiority of the appointe€

(applicant berein) shall be strlctly as per the medt in the gelect list'

That claim of the applicant needs to be rbnsiderid in ligbt of the

judicial pronouncements on the issue that also direct lo fv inter se

seniority between those recrBit€il direct based on tle merlt obtained in

the selectlon process, notwithstanding the fact that orders of

appointment orders are issucd on different dates

In the above backdrop, it is rtquested thst claim of tle undersigned may be

considered and undersigned may bc properly plac'cd in the Seniorip List of tbe

J&K Legal (Gazettecl) Service 8t aI levels, by giving notional efrect to my

appointment oriler w'e.f, 19.09,2013, keeping in view the merlt Position

obtained in the selcction process and settled position of law on ttre subject'

Yours faithfirllY'

d

6

7

tr,\o' ?,{
(Suhall tlassan TarrtraY)

Additiond Seoetary to Government

Depanmentoflaw,J&PA

EncI; As above.

Datcd: - u.ro.2025

u
Fll!No.LAw.tIT/5'l2o2l.to.Dcp.rtm.htoiL.w']usn..,hdP.dl.m.ntary^ll.16{comput.rNd2,.'.}
c.n.l.t.dlrom!o'nc.byARUN(UM^R'l^(^xl,,UNloA^sslsTANT'DePa^m.ntolL.w,Jlstic.andP.rli.m.nt.ryAff.i6onl,,/06,20251o|'5.6


